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(@) TFaTweTT va Afee e & gefa @ BT a9 % 3w sufataa i, e
(M) SIET AteT=EH 1961 FT amer 139 T ST (47) & ATHT (F)) o TTALTHI F SATHTL AT FT et
HTee T

() R & Ay aAifee Rove, s sfafaae, 1961 67 ey 288(2) H IUTsd TP & YT 9T
FGTHRT g1 (A feaa aeanfua 37 F |7 TS UFRT3vare gTel U THTT O T IULIE 9T
AT 2|

3. =g AT fa=iiT aut 2020-21, 2021-22, 2022-23, 2023-24, 2024-25 ¥ 2025-26 % wae &
AT 2

[STferR=eT &. 72/2021/%T. 7.300196/15/2020-3mE21-1]
AT qrefaar, fAeerw

MINISTRY OF FINANCE
(Department of Revenue)
(CENTRAL BOARD OF DIRECT TAXES)
NOTIFICATION
New Delhi, the 9th June, 2021

S.0. 2246(E).—In exercise of the powers conferred by clause (46) of section 10 of the Income-tax Act, 1961
(43 of 1961), the Central Government hereby notifies for the purposes of the said clause, ‘Competition Commission of
India’ (PAN AAAGC0012M), a Commission established under sub-section (1) of Section 7 of the Competition Act,
2002 (12 of 2003), in respect of the following specified income arising to the said Commission, namely:-

€)] Amount received in the form of Government grants;

(b) Fee received under the Competition Act, 2002; and

(© Interest income accrued on (a) and (b) above.
2. This notification shall be effective subject to the conditions that Competition Commission of India, -
€)] shall not engage in any commercial activity;
(b) activities and the nature of the specified income shall remain unchanged throughout the financial
years; and
(© shall file return of income in accordance with the provision of clause (g) of sub-section (4C) of

section 139 of the Income-tax Act, 1961.

(d) shall file the Audit report along with the Return, duly verified by the accountant as provided in
explanation to section 288(2) of the Income-tax Act, 1961 along with a certificate from the chartered
accountant that the above conditions are satisfied.

3. This notification shall apply with respect to the financial years 2021-2022, 2022-2023, 2023-2024, 2024-
2025 and 2025-2026.

[Notification No. 72 /2021/F. N0.300196/15/2020-1TA-I]
PRAIJNA PARAMITA, Director,
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qreft
. EEIRER] AT R ThITd TAHH
(1) (2) (3)
“21 2021-22 317"

3. 7g Afeg=AT 1 0, 2022 & TATAT R AT Taqa [giwor a1 2022-2023 ¥ qETaadt aut %
Hqae 7 AR AR

[erfarg=mT /. 73/2021/%T. &, 370142/10/2021-Eriu=]

FHALT = ATOOT, HITH T (FL AT 37 FErem)

fooqur ;. qor A, W % T, e, 9T 11, @ 3, IUET (i) ® SAfa=ET |, #r.ar 1790(3)
A 5 S, 2017 517 THI1ArT 0 10 o o It Sifaw e sfdeg=ar . Fr.3m. 1879(:1)
A 12 S, 2020 F=T foFar 1= |

MINISTRY OF FINANCE
(Department Of Revenue)
(CENTRAL BOARD OF DIRECT TAXES)
NOTIFICATION
New Delhi, the 15th June, 2021

INCOME-TAX

S.0. 2336(E)— In exercise of the powers conferred by clause (v) of the Explanation to section 48 of the
Income-tax Act, 1961 (43 of 1961), the Central Government hereby makes the following further amendments in the
notification of the Government of India, Ministry of Finance (Department of Revenue), Central Board of Direct
Taxes, published in the Gazette of India, Extraordinary, vide number S.0. 1790(E), dated the 5" June, 2017, namely:-

2. In the said notification, in the Table, after serial number 20, the following serial number and entries relating
thereto, shall be inserted, namely:-
TABLE
S1. No. Financial Year Cost Inflation Index
(1 @ ©)
“21 2021-2022 3177,
3. This notification shall come into force with effect from 1st day of April, 2022 and shall accordingly apply to

the Assessment Year 2022-2023 and subsequent years.
[Notification No. 73/ 2021/F.No0.370142/10/2021-TPL]

KAMLESH CHANDRA VARSHNEY, Jt. Secy. (Tax Policy and Legislation)

Note:- The principal notification was published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section
(i1), vide number S.0.1790(E) dated 5th June, 2017 and was last amended vide S.O. 1879 (E) dated
12th June, 2020.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
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MINISTRY OF FINANCE
(Department of Revenue)
(CENTRAL BOARD OF DIRECT TAXES)
NOTIFICATION
New Delhi, the 25th June, 2021

S.0. 2580(E).—In exercise of the powers conferred by sub-section (1) of section 3 of the Taxation
and Other Laws (Relaxation and Amendment of Certain Provisions) Act, 2020 (38 of 2020) (hereinafter
referred to as the said Act), and in partial modification of the notifications of the Government of India in
the Ministry of Finance, (Department of Revenue) No. 93/2020 dated the 31st December, 2020, published
in the Gazette of India, Extraordinary, Part-11, Section 3, Sub-section (ii), vide number S.O. 4805(E), dated
the 31st December, 2020 and No. 10/2021 dated the 27th February, 2021, published in the Gazette of India,
Extraordinary, Part-11, Section 3, Sub-section (ii),vide number S.O. 966(E) dated the 27" February, 2021
and No. 20/2021 dated the 31% March, 2021, published in the Gazette of India, Extraordinary, Part-II,
Section 3, Sub-section (ii),vide number S.O 1432(E) dated the 31% March, 2021 and No. 38/2021 dated 27"
April, 2021, published in the Gazette of India, Extraordinary, Part-1l, Section 3, Sub-section (ii), vide
number S.O. 1703(E) dated the 27" April, 2021, (hereinafter referred to as the said notifications), the
Central Government hereby specifies for the purpose of sub-section (1) of section 3 of the said Act, that, —

(A) where the specified Act is the Income-tax Act, 1961 (43 of 1961) (hereinafter referred to as the
Income-tax Act) and,—
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(i) the completion of any action, referred to in clause (a) of sub-section (1) of section 3 of the said Act,
relates to passing of any order ,-

(a) for assessment or reassessment under the Income-tax Act, and the time limit for completion of
such action under section 153 or section 153B thereof, expires on the 30‘“day of June, 2021 due to
its extension by the said notifications, such time limit shall further stand extended to the 30" day of
September, 2021;

(b) for imposition of penalty under Chapter XXI of the Income-tax Act,—

(i) the 29™ day of September, 2021 shall be the end date of the period during which the
time limit specified in, or prescribed or notified under, the Income-tax Act falls for the
completion of such action; and

(ii) the 30™ day of September, 2021 shall be the end date to which the time limit for
completion of such action shall stand extended,;

(ii) the compliance of any action, referred to in clause (b) of sub-section (1) of section 3 of the said Act,
relates to intimation of Aadhaar number to the prescribed authority under sub-section (2) of section 139AA
of the Income-tax Act, the time-limit for such the compliance of such action shall stand extended to the
30" day of September, 2021;

(B) where the specified Act is the Chapter VIII of the Finance Act, 2016 (28 of 2016) (hereinafter referred
to as the Finance Act) and the completion of any action, referred to in clause (a) of sub-section (1) of
section 3 of the said Act, relates to sending an intimation under sub-section (1) of section 168 of the
Finance Act, and the time limit for completion of such action expires on the 30" June, 2021 due to its
extension by the said notifications, such time limit shall further stand extended to the 30" day of
September, 2021.

[Notification No. 74/2021/ F. No. 370142/35/2020-TPL]
SHEFALI SINGH, Under Secy., Tax Policy and Legislation Division

Note : The principal notification was published in the Gazette of India, Extraordinary, Part Il, Section 3,
Sub-section (ii) vide S.O. No. 4805(E) dated 31st December, 2020 and was last amended vide
S.0. 1703(E) dated 27" April,2021.
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. 2569] T2 faeetl, THATE, [ATE 12, 2021/39T8 21, 1943
No. 2569] NEW DELHI, MONDAY, JULY 12, 2021/ASHADHA 21, 1943

IENEEIED)
Trere fasmr
(FHT T FL TR)
fegET
TS faoett, 9 J@TE, 2021

FTI. 2774(3).—MTHT FfATd, 1961 (1961 F1 43) Fit &7 10 F G (46) FTIT TaT gT<rat
FT YA FIA U, Fvx T TAgRT, TRATM [ARET U @7 Fogad T8 dawae are (TH-
TUUET=E6995TH) ST gRATIT AYEHX FIRT Tod UF S &, H S dle Hl 39T g aTell et
Ay o & da ¥ I @ F YA Ateg=d Fedl g, THd—
(F) ‘T AT U oaT FHeae™ a6d dahaL a1’ & AT IS hd ATAUT T & &F H e
FAHAT T THA TS( 1A o TF AT o LTI,
(@) ST U oex FHcHIT ahd qoha? IUYeH ATA=aH, 1996(1996 T 28) TAT IHF avd
et % Srelie U SULe & SR, a7

OREELERIEEIEE el

3818 G1/2021 )



2 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]
2. 7 ATATAAT = 91at F TeheT Tt grft 3 g ffeET ve srew doedem a6 aawae a8, —
(%) Trelt ATToTTSoreh hTshet T § =7 el 2T,
(@) FrEwaATT qAT Ay ar it yafa @ B ad safRafda e, qoun

(1) s AT, 1961 it aTT 139 Ft ITLYTT(4T) F © () F LT & ATATE AT it fFaeoft
i Fm;

(7) Y ST | U THT O Afgq 5 swdss od o #:7 oft 7 8, s sfafRey, 1961 F e
288(2) F TASEHIT § TAT TTALTHT A@THRIT FIT ATead qeaTad Fawoft & 977 U a@raiier
e st w4

3. TH ATe=AT & fa a¥ 2020-21 # 01.06.2020 7 31.03.2021 T #iT srafer & forw awy fowar =
AT ST 47 & a9 2021-2022, 2022-2023, 2023-2024 T4T 2024-2025 F AR R

[srferg=mT €. 78 /2021 1.4, 300196/5/2018-3M<E0-1]
AT qTiHar, Haerd

TSR FATIT

STHTTOTT T STt 2 1o 36 A= 1 et T91a & R F3 & 6t o =1i=e o afaga g9ma T8t
EERE ]

MINISTRY OF FINANCE
(Department of Revenue)
(CENTRAL BOARD OF DIRECT TAXES)
NOTIFICATION
New Delhi, the 9th July, 2021

S.0. 2774(E).—In exercise of the powers conferred by clause (46) of section 10 of the Income-tax Act, 1961
(43 of 1961), the Central Government hereby notifies for the purposes of the said clause, ‘Haryana Building and Other
Construction Workers Welfare Board” (PAN AAATHG6995H), a Board constituted by the State Government of
Haryana, in respect of the following specified income arising to that Board, namely: —

€)] Registration fees and yearly subscription collected from Construction Workers registered with the
Haryana Building and Other Construction Workers Welfare Board as beneficiaries;
(b) Proceeds of the cess collected under the Building & Other Construction Workers Welfare Cess Act,
1996 (28 of 1996) and rules there under; and
(© Interest income received from investment.
2. This notification shall be effective subject to the conditions that Haryana Building and Other Construction

Workers Welfare Board, —

€) shall not engage in any commercial activity;

(b) activities and the nature of the specified income shall remain unchanged throughout the financial
years; and

(© shall file return of income in accordance with the provision of clause (g) of sub-section (4C) of

section 139 of the Income-tax Act, 1961.
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(d) shall file the Audit report along with the Return, duly verified by the accountant as provided in
explanation to section 288(2) of the Income-tax Act, 1961 along with a certificate from the chartered
accountant that the above conditions are satisfied.

3. This notification shall be deemed to be applied for the period from 01-06-2020 to 31-03-2021 in the financial
year 2020-2021 and shall apply from the financial years 2021-2022, 2022-2023, 2023-2024 and 2024-2025.

[Notification No. 78 /2021/F.N0.300196/5/2018-1TA-I]
PRAIJNA PARAMITA, Director
Explanatory Memorandum

It is certified that no person is being adversely affected by giving retrospective effect to this notification.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi
and Published by the Controller of Publications, Delhi-110054, SURENDER
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PUBLISHED BY AUTHORITY

. 2599] 7% Taeett, THaT, TS 12, 2021/379T8 21, 1943
No. 2599] NEW DELHI, MONDAY, JULY 12,2021/ASHADHA 21, 1943

[ESKEIEE]

(T )
(FT T FTAS)
CIEE R
S faeetl, 12 S[eTe, 2021

3. 2804(37).—3mahe fzraTaett, 1962 F fA=rwt 57 3w 59. % A1 gfsa srashv srfafaa, 1961
(1961 T 43) FT 9T 35 T IT-GTT (1) F G (ji) T & TRAT FT TAR FA gU hx ALRT TAGET
AT FFwTEet, 1962 % fFaHT 57 ST 59 % AT Ifod A< Atd=aq, 1961 F¥ =T 35 Fi ITLmT (1)
F @ (i) F TS SATF AT 5 AT T 7 A0 F g2 §9d qdwter e wise o,
2@ (39-AABTP8183E) FT He[dT =T
2. T ATEAAT FLHET TSI H AT TR A F A0 a6 (FA7q s au 2021-22)
#qT NEGEIES frerTeor 3 (Fut) 2022-2023 & 2027-28 F forw y7rsa 2R
[sTfaR=eT . 79/2021/%T. €.203/09/2020-3T4U-11]
TS qTCHaT, Ao

HTEITHS A I8 Jwiora faam strar § & 59 sifdgemr & qoeeft e 33 9 el ke
THIHT TATT TGl =TI

3857 GI/2021 (1)
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MINISTRY OF FINANCE
(Department of Revenue)
(CENTRAL BOARD OF DIRECT TAXES)
NOTIFICATION
New Delhi, the 12th July, 2021

S.0. 2804(E).—In exercise of the powers conferred by clauses (ii) of sub-section (1) of section 35
of the Income-tax Act, 1961 (43 of 1961) read with rules 5C and 5D of the Income-tax Rules, 1962, the
Central Government hereby approves M/s Patanjali Research Foundation Trust, Haridwar (PAN:-
AABTPS8183E) under the category “Research Association” for Scientific Research for the purposes of
clauses (ii) of sub-section (1) of section 35 of the Income-tax Act, 1961 read with rules 5C and 5D of the
Income-tax Rules, 1962.

2. This Notification shall apply with effect from the date of publication in the Official Gazette (i.e
from the Previous Year 2021-2022) and accordingly shall be applicable for Assessment Year(s) 2022-23 to
2027-28.

[Notification No. 79/2021/F. No. 203/09/2020-ITA-II]
PRAJNA PARAMITA, Director

Explanatory Memorandum : It is certified that no person is being adversely affected by granting
retrospective effect to this notification.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
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PUBLISHED BY AUTHORITY

. 2622] 7% Taeetl, EATT, AT 14, 2021/3T9TF 23, 1943
No. 2622] NEW DELHI, WEDNESDAY, JULY 14,2021/ASHADHA 23, 1943

IENEEISE]

(Trores fawm)
(FT T T ARE)
st
e faeelt, 14 STE, 2021

F.3M. 2827(37).— =< Aff=am, 1961(1961 F1 43) FT 9=T 10 F G (46) F qgd o AThAT FT
TART FXd g0, Hald AL Uaedail Soh @€ & TS TRA=T T29r FFgearssied A iord qrEmaer
(77 AABAH0360G), ST To TRHT=er T=9T il 15T AT GIT €19 d U Hahd § Al 39 = &l g
Freft Mferfera RS s % ey § srfega Fwdt g, sata-

F. ST TEIAAT & &9 | T TFL; 37

T [RATAA T2 FFeITeaa A Terd et  Grd | STHT e Faradl ¥ Atoid a1
2. g ATEAAT = 11 o AT TATAT SRIT o AT T3 Fearesied & I qEmger:-

. freft oft e wiafafe & o 72 S,

g st &t & e afafate aur [ie s i gaia sfataa @6,

T. SIEHT ATAHIT 1961 Fir aT 139 T IT-TT (47) F T (V) F ATATH 6 AL AT %l
raooft g F9m; &

. 597 T s sfa= e, 1961 it g 288(2) F TSR0l § YTALTH FhaT 3T g, ATee AFrsee
H TH THTOT 97 o A7 T ST od T 2 Al Te g @i gl Afeaa acamafa Faweft & 9
@ 9T RO M S|

3887 G1/2021 (1)
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3. TH SATE=AT &1 fa=i aut 2018-2019, 2019-2020 =¥ 2020-2021 &7 forw W] T ger aw=AT
STTORTT 3% fa<iar aut 2021-2022 =¥ 2022-2023 F &e § aR[ g0

[STfeR=eT &. 81/2021/%T. . 300196/40/2018-3rs10-]
AT qrefaar, fAeerw
TSI [T9H

7g gHTiorq T srat 2 B g9 sfag=ar i @ AT g9 2w 7 T o i 9 gfage g9 T8 12
T2l

MINISTRY OF FINANCE
(Department of Revenue)
(CENTRAL BOARD OF DIRECT TAXES)
NOTIFICATION
New Delhi, the 14th July, 2021

S.0. 2827(E).—In exercise of the powers conferred by clause (46) of section 10 of the Income-tax
Act, 1961 (43 of 1961), the Central Government hereby notifies for the purposes of the said clause,
‘Himachal Pradesh Computerization of Police Society’, (PAN AABAHO0360G), a body established by the
State Government of Himachal Pradesh, in respect of the following specified income arising to that body,
namely:-

(a) Amount received in the form of Grant-in-aid; and

(b) Interest accrued on Grant-in Aid deposited in the account of Himachal Pradesh
Computerization of Police Society.

2. This notification shall be effective subject to the conditions that Himachal Pradesh
Computerization of Police Society,-

(a) shall not engage in any commercial activity;

(b) activities and the nature of the specified income shall remain unchanged throughout the
financial years;

(c) shall file return of income in accordance with the provision of clause (g) of sub-section
(4C) of section 139 of the Income-tax Act, 1961; and

(d) shall file the Audit report along with the Return, duly verified by the accountant as
provided in explanation to section 288(2) of the Income-tax Act, 1961 along with a
certificate from the chartered accountant that the above conditions are satisfied.

3. This notification shall be deemed to have been applied for the financial years 2018-2019, 2019-
2020 and 2020-2021 and shall apply with respect to the financial years 2021-2022 and 2022-2023.

[Notification No. 81/2021/F. No. 300196/40/2018-ITA-I]
PRAJNA PARAMITA, Director
Explanatory Memorandum
It is certified that no person is being adversely affected by giving retrospective effect to this notification.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
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. 411] 7% faelt, WeeETe, TS 27, 2021/9740 5, 1943
No. 411] NEW DELHI, TUESDAY, JULY 27, 2021/SHRAVANA 5, 1943

[ENEEIED]
(T f3rem)
(F= T T AE)
SIEEREL
e faeett, 27 =TE, 2021

TR, 509(37).—F=<IT TeTeT FT are, AT-FT AfAf=Td, 1961 (1961 F1 43) F¥ &mT 295 F
AT TS &7 148 ST 1T 139 FT Y& «Thdl T TFNT FLd gu, AT-HT =3+, 1962 FT ¥ HqTerT
T o Tore [Meferied M aaTar 8, i -

1. Ter AT/ &Y .- (1) =9 =i &1 gterg 9 -7 (Fear garee) e, 2021 21
(2) T TSI H Ik THTIA T AT & TG g |
2. arT-F¥ 7w, 1962 ®, g 12 4 -

(F) U (1) §, AT AT, “ AT 17 148 &t IUHAH (1)” oTeal, FIgeh! 3T 3l F €I
T, “AT AT 148" 9re2 ST i T S0 ;

(@) Utz (5) H, “2019” 3l & T U, “2020” 3 T& 70 |
[STTRr=T . 82 /2021/T. &, 370142/29/2021-E1f U]
AETAT Fiig, sraw af=a, F¥ At s e

4096 G1/2021 (1)
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MINISTRY OF FINANCE
(Department of Revenue)
(CENTRAL BOARD OF DIRECT TAXES)
NOTIFICATION
New Delhi, the 3rd August, 2021
(INCOME-TAX)

S.0. 3114(E).—In exercise of powers conferred by sub-clause (iv) of clause (¢) of the Explanation
1 to clause (23FE) of section 10 of the Income-tax Act, 1961 (43 of 1961) (hereinafter referred to as the
“Act”), the Central Government hereby specifies the pension fund, namely, the 2726247 Ontario Inc.,
(hereinafter referred to as “the assessee”) as the specified person for the purposes of the said clause in
respect of the eligible investment made by it in India on or after the date of publication of this notification
in the Official Gazette but on or before the 31* day of March, 2024 (hereinafter referred to as “said
investments”) subject to the fulfillment of the following conditions, namely:-

(1)

(i)

(iii)

(iv)

)
(vi)

(vii)

(viii)

(ix)

(x)

the assessee shall file return of income, for all the relevant previous years falling within the
period beginning from the date in which the said investment has been made and ending on the
date on which such investment is liquidated, on or before the due date specified for furnishing
the return of income under sub-section (1) of section 139 of the Act;

the assessee shall furnish along with such return a certificate in Form No. 10BBC in respect of
compliance to the provisions of clause (23FE) of section 10, during the financial year, from an
accountant as defined in the Explanation below sub-section (2) of section 288, as per the
provisions of clause (vi) of rule 2DB of the Income —tax Rules, 1962;

the assessee shall intimate the details in respect of each investment made by it in India during the
quarter within one month from the end of the quarter in Form No. 10BBB, as per the provisions
of clause (v) of rule 2DB of the Income-tax Rules, 1962;

the assessee shall maintain a segmented account of income and expenditure in respect of such
investment which qualifies for exemption under clause (23FE) of section 10 of the Act;

the assessee shall continue to be regulated under the law of the Government of Ontario, Canada;

the assessee shall be responsible for administering or investing the assets for meeting the
statutory obligations and defined contributions of one or more funds or plans established for
providing retirement, social security, employment, disability, death benefits or any similar
compensation to the participants or beneficiaries of such funds or plans, as the case may be;

not more than ten per cent. of the total value of the assets administered or invested by the assesse
are allowed for the purpose other than the purpose listed at clause (vi) provided such assets are
wholly owned directly or indirectly by the Government of Ontario, Canada and such assets vest
in the Government of Ontario, Canada upon dissolution;

the earnings and assets of the assessee should be used only for meeting statutory obligations and
defined contributions for participants or beneficiaries of funds or plans referred to in clause (vi)
and no portion of the earnings or assets of the pension fund inures any benefit to any other
private person; barring any payment made to creditors or depositors for loan or borrowing [as
defined in sub-clause (b) of clause (ii) of Explanation 2 to clause (23FE) of section 10 of the
Act] taken for the purposes other than for making investment in India;

the earning from assets referred to in clause (vii) may be used for purpose other than the purpose
listed as in clause (viiii) provided that the said earnings are credited either to the account of
Government of Ontario, Canada or any other account designated by such Government so that no
portion of the earnings inures any benefit to any private person;

the assessee shall not have any loans or borrowings [as defined in sub-clause (b) of clause (ii) of
Explanation 2 to clause (23FE) of section 10 of the Act], directly or indirectly, for the purposes
of making investment in India;
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(xi) the assessee shall not participate in the day to day operations of investee [as defined in clause (i)
of Explanation 2 to clause (23FE) of section 10 of the Act] but the monitoring mechanism to
protect the investment with the investee including the right to appoint directors or executive
director shall not be considered as participation in the day to day operations of the investee.

2. Violation of any of the conditions as stipulated in the clause (23FE) of section 10 of the Act and
this notification shall render the assessee ineligible for the tax exemption.

3. This notification shall come into force from the date of its publication in the Official Gazette.

[Notification No. 84/2021/ F. No. 370142/13/2021-TPL (Part- 1)]
VIPUL AGARWAL, Director (Tax Policy and Legislation Division)

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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MINISTRY OF FINANCE
(Department of Revenue)
(CENTRAL BOARD OF DIRECT TAXES)
NOTIFICATION
New Delhi, the 4th August, 2021

S.0. 3139(E).—In exercise of the powers conferred by clause (46) of section 10 of the Income-tax Act, 1961
(43 of 1961), the Central Government hereby notifies for the purposes of the said clause, ‘Real Estate Regulatory
Authority” as specified in the schedule to this notification, constituted by Government in exercise of powers conferred
under sub-section (1) of section 20 of the Real Estate (Regulation and Development) Act, 2016 (16 of 2016) as a
‘class of Authority’ in respect of the following specified income arising to that Authority, namely:-

(&) Amount received as Grants-in-aid or loan/advance from Government;

(b) Fee/penalty received from builders/developers, agents or any other stakeholders as per the provisions of the
Real Estate (Regulation and Development) Act, 2016;and

(c) Interest earned on (a) and (b) above.

2. This notification shall be effective subject to the conditions that Real Estate Regulatory Authority, Himachal
Pradesh, Shimla-

(@) shall not engage in any commercial activity;
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(b) activities and the nature of the specified income shall remain unchanged throughout the financial years;

(c) shall file return of income in accordance with the provision of clause (g) of sub-section (4C) of section 139 of

the Income-tax Act, 1961; and

(d) shall file the Audit report along with the Return, duly verified by the accountant as provided in explanation to

3.

respect to the assessment years mentioned in column (4) below.

section 288(2) of the Income-tax Act, 1961 along with a certificate from the chartered accountant that the
above conditions are satisfied.

This notification shall apply to the Real Estate Regulatory Authority, mentioned at column (2) below, with

SCHEDULE
S. No. Name of the Real Es_tate Regulatory PAN Financial Years
Authority
() ) @) (4)
Real Estate Regulatory Authority, 2020-2021, 2021-2022, 2022-2023,
1. Himachal Pradesh, Shimla AAAGR1176F 2023-2024 and 2024-2025

Explanatory Memorandum

[Notification No. 86 /2021 F. No. 300196/11/2020-1TA-I]

SOURABH JAIN, Under Secy.

It is certified that no person is being adversely affected by giving retrospective effect to this notification.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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MINISTRY OF LAW AND JUSTICE
(Legislative Department)
New Delhi, the 13th August, 2021/ Sravana 22, 1943 (Saka)

The following Act of Parliament received the assent of the President on the
13th August, 2021, and is hereby published for general information:—

THE TAXATION LAWS (AMENDMENT) ACT, 2021

No. 34 or 2021
[13th August, 2021.]

An Act further to amend the Income-tax Act, 1961 and the Finance Act, 2012.

BE it enacted by Parliament in the Seventy-second Year of the Republic of India as

follows:—
CHAPTERI
PRELIMINARY
1. This Act may be called the Taxation Laws (Amendment) Act, 2021. Short title.
CHAPTERII
AMENDMENT TO THE INCOME-TAX ACT, 1961
43 of 1961. 2. In section 9 of the Income-tax Act, 1961, in sub-section (/), in clause (i), in Amendment
Explanation 5, after the third proviso, the following provisos shall be inserted, namely:—  ©f section 9.

"Provided also that nothing contained in this Explanation shall apply to—

(i) an assessment or reassessment to be made under section 143,
section 144, section 147 or section 153A or section 153C; or
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(if) an order to be passed enhancing the assessment or reducing a refund
already made or otherwise increasing the liability of the assessee under
section 154; or

(iif) an order to be passed deeming a person to be an assessee in default
under sub-section (/) of section 201,

in respect of income accruing or arising through or from the transfer of an asset or a
capital asset situate in India in consequence of the transfer of a share or interest in a
company or entity registered or incorporated outside India made before the 28th day
of May, 2012:

Provided also that where—

(i) an assessment or reassessment has been made under section 143,
section 144, section 147 or section 153A or section 153C; or

(i) an order has been passed enhancing the assessment or reducing a
refund already made or otherwise increasing the liability of the assessee under
section 154; or

(iif) an order has been passed deeming a person to be an assessee in
default under sub-section (/) of section 201; or

(iv) an order has been passed imposing a penalty under Chapter XXI or
under section 221,

in respect of income accruing or arising through or from the transfer of an asset or a
capital asset situate in India in consequence of the transfer of a share or interest in a
company or entity registered or incorporated outside India made before the 28th day
of May, 2012 and the person in whose case such assessment or reassessment or order
has been passed or made, as the case may be, fulfils the specified conditions, then,
such assessment or reassessment or order, to the extent it relates to the said income,
shall be deemed never to have been passed or made, as the case may be:

Provided also that where any amount becomes refundable to the person referred
to in fifth proviso as a consequence of him fulfilling the specified conditions, then,
such amount shall be refunded to him, but no interest under section 244 A shall be paid
on that amount.

Explanation.—For the purposes of fifth and sixth provisos, the specified
conditions shall be as provided hereunder:—

(i) where the said person has filed any appeal before an appellate forum or
any writ petition before the High Court or the Supreme Court against any order
in respect of said income, he shall either withdraw or submit an undertaking to
withdraw such appeal or writ petition, in such form and manner as may be
prescribed;

(if) where the said person has initiated any proceeding for arbitration,
conciliation or mediation, or has given any notice thereof under any law for the
time being in force or under any agreement entered into by India with any other
country or territory outside India, whether for protection of investment or
otherwise, he shall either withdraw or shall submit an undertaking to withdraw
the claim, if any, in such proceedings or notice, in such form and manner as may
be prescribed;

(iii) the said person shall furnish an undertaking, in such form and manner
as may be prescribed, waiving his right, whether direct or indirect, to seek or
pursue any remedy or any claim in relation to the said income which may otherwise
be available to him under any law for the time being in force, in equity, under any
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statute or under any agreement entered into by India with any country or territory
outside India, whether for protection of investment or otherwise; and

(iv) such other conditions as may be prescribed.”.
CHAPTER I

AMENDMENT TO THE FINANCE AcT, 2012

23 of 2012. 3. In the Finance Act, 2012, in section 119, the following provisos shall be inserted, Amendment
namely:— of section
119.

"Provided that this section shall cease to apply to the person who fulfils the
following conditions, namely:—

(i) where such person has filed any appeal before an appellate forum or a
writ petition before the High Court or the Supreme Court against any order in
respect of said income, he shall, either withdraw or submit an undertaking to
withdraw such appeal or writ petition, in such form and manner as may be
prescribed;

(ii) where such person has initiated any proceeding for arbitration,
conciliation or mediation, or has given any notice thereof under any law for the
time being in force or under any agreement entered into by India with any other
country or territory outside India, whether for protection of investment or
otherwise, he shall either withdraw or submit an undertaking to withdraw the
claim, if any, in such proceedings or notice, in such form and manner as may be
prescribed;

(iif) such person shall furnish an undertaking, in such form and manner as
may be prescribed,waiving his right, whether direct or indirect, to seek or pursue
any remedy or any claim in relation to the said income which may otherwise be
available to him under any law for the time being in force, in equity, under any
statute or under any agreement entered into by India with any country or territory
outside India, whether for protection of investment or otherwise; and

(iv) such other conditions as may be prescribed:

Provided further that if any amount becomes refundable under the Income-tax
43 of 1961. Act, 1961 to the person referred to in first proviso as a consequence of him fulfilling
said conditions, such amount shall be refunded to him, but no interest under

section 244 A of the Income-tax Act, 1961 shall be paid on that amount.".

ANOOP KUMAR MENDIRATTA,
Secretary to the Govt. of India.
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